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Jadgment on Bonus 

Re. Notice under 3566 
Rule 357 

Act (C.A.) 
workers' representatives and of the 
"mployees in this matter? The work-
"rs' representatives and even the 
Maharashtra Labour Minister have 
<expressed the apprehension that thIS 
may result in a wave of strikes or 
labour troubles The employerse' asso-
<:iation has ~aid that the Supreme 
Court by invalidating three provisions 
.,1 the Bonus Act had set right the 
wrong done by the Government. This 
is what the spokesman of the emplo-
yers' federation of India has said. 
The report says: 

"Mr. T. S. Swaminathan, 
Secretary-General of the Federa-
tion said that the employers 
would oppose any amendment of 
the Bonus Act in the light of the 
Supreme Court judgement incor-
porating these provisions in some 
other form.". 

1 would like to know whether when 
taking a decision to safeguard the 
interests of the workers--which has 
been proclaimed so loudly by Shri 
Jagjivan Ram-Government will take 
cognizance of the threatening attitude 
<If the employers and will safeguard 
the interests of the employees despite 
these threats. I would like to have 
an assurance to that effect. 

Shri Jagjivan Ram: I wish that my 
laud proclamlltions are heqrd by my 
hon friend Shri S. M. Banerjee also. 
I do n0' want to make any distinc-
tion. Whatever the employers may 
say or whatever the workers may 
say. the judgement has to be examin-
ed on merits and legally; and once it 
has been examined, we .hall certain-
ly consider what steps will have to be 
taken to remedy the defects that have 
been found out in the Act. I cann.ot 
say anything more at this stage. 

I have gone further and said that if 
necessary, I .hall have a meeting 
with the Ministers of the State Gov-
ernments and if necessary I may .. ven 
<:onvene a meeting of the Standing 
Labour Committee to consider this 

question. But that. can foHow 
after we have ascertained the 
opinion in the matter as to 
steps can be taken. 

only 
legal 
what 

Sbri S. M. Banerjee: How long will 
it take? 

12.24 hrs. 
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Mr. Speaker: Now, Papers to be 
Laid on the Table. 

Shri Kapur Singh (Ludhiana) : 
Before yOU proceed further, I wish to 
draw your' attention most respectfull1' 
towards the notice under rule 357, 
whiCh I gave yesterday. I was infrom-
ed last evening or late last night that 
in your pleasure yOU had disallowed 
it. 

Sbri Surendranath Dwivedy (Ken-
drapara): Grave allegations have bee.. 
made against you. What is the sub-
ject-matter? 

Shri S. B. Kripalani (Amroha): 
What is he talking about? 

Mr. Speaker: Has he made his sta-
tement or he wants to make it? 

Shri Kapur Singh: I want to make 
it. 

Sbri Hem Barna (Gauhati): Are 
you taking all this in a sportsmanlY 
spirit? . 

Sbri J. B. Kripalanl: What is he 
talking about? 

Mr. Speaker: He wants to malip 
me 'and cast reflections on me. There 
is nothing else that he wants to do. 
He gave me notice and un::hr the 
cloak of personql eX'Jlanation, he 
wants to S8V thOSe thin'!s. J have 
disallowe1 it' and said t'lat this is no 
personal ex!}lan~tion. Now h~ Insista 
that he mu,; h~v~ his .'V. Now he 
savs .. (Tnt"rruntiO'M). This attitude 
doe. n:lt change simply by saying 'I 

------_._--_._._--_. - ------- .. -----
• °Expuged as ordered by the Cnair vide col. 3578. 
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[Mr. Speaker] 

say it most respectfully' or 'most 
humbly'. 

Shri Kapur Singoh: It is not fair for 
you to prejudge me. Permit me to 
place myself at the hands of the 
House. . . . .. (InteTTuptions) . 

Mr. Speaker: I have convey.ed to 
him that I do not allow him. But now 
he insists . . . (Interruptions). 

Sltri Kapur Singh: I submit most 
respectully that I have no intention to 
malign you . . . (Interruptions). 

Shri A. C. Guha (Barasat): On a 
previous occasion, he was allowed to 
make a statement by way of personal 
explanation whiCh was considered by 
the House as derogatory to the House. 

Shri N. Sreekantan Nair (Quilon): 
If you allow him to make a state-
ment, we wilJ be considered as 
'goondas' as reported in the news-
papers. 

Shri J. B. Kripalani: We have not 
understood anything of what is going 
on excepting that there are certain 
reflections cast on you. On what 
grounds? 

Shri Hem Baroa: You should also 
lay down a minimum standard. Ins-
tead of laying down some minimum 
standards, you are by your silence, if 
I may say so. fomenting these things 
(InteTTuptions) . 

Mt. Speaker: !. regret to say that 
for sometime past there have been 
effort. to bring the Offlce of the Spea-
ker into contempt and ridicule. ThtsC 
attempts are being constantly made. 
I .have to appeal to the Members. 

Shri Frank 
Anglo-Indians) : 
it? 

Anthony (Nominated 
Why do you permit 

Shri Bhagwat lhad Azad (Bhagal-
pur): He has made a serious charge. 

Shri ~Ikar (Khed): He has 
made some serious charges which 
are absocutely out of place. You 
must take some action against him 
for those remarks. 

Mr. Speaker: I am finding myself 
in a very difficult position. 

~ pt ~ ~ (~) 
*~~'Ift~~,tmi#«
f.mm ~ I 

Shri Bhapat Jha Azad: We can 
admire the patienCe of Sardar Hukam 
Singh. But, Sir, you are in the Chair 
as Speaker, the custodian of this 
House. Every word that has' fallen 
from the han. Member is very dero-
gatory. We would request you as a 
Member of the House, to maintain 
the dignity of the Chair and take pro-
per action in this regard. 

Another han. Member said that· you 
are fomenting this trouble. If any 
Member on this side says anything 
like this, we will oppose it. The re-
marks made bv Shri Kapur Singh are 
very objectionable and I do not find 
adequate words in the English langu-
age to describe it. He has degraded 
Parliament, he has insulted Parlia-
ment by insulting you. Therefore, we 
request you to take proper action 
against him. 

Several hou. Members: Yes: yes. 

Shri M. J,. Dwivedl: (Hamirpur): 
We cannot tolerate it. Strong action 
must be taken. 

Mr. Speaker: Order, order. (InteT-
Tu:ptions) . 

.:lhri M. L. Dwivedl: You are not 
ordering the persons who are insult-
ing the Eause. insulting the Chair and 
insulting the dignity and honour ot 
the Constitution. (InteTTuptions). 

~r"~~q:~~~ 
~ f ~ fum ~ ~ furl 'Inl' I 

Mr. Speaker: Let me ponder over 
it quietly whether. any ac:t;(,n ;s need-
ed. 

Shrt Surendtauatlb. Dwhcdy (Ken-
draparR): Th~ He '0(; . does not want 
that this m~ttc: 5':·~uld at all be dis-
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cussed; for what reasons he has said 
this, that also we do not want to dis-
cuss, but the remarks are there. 
Therefore, I would suggest that those 
remarks made by the han. Member 
should be expunged from the proceed-
ings of the House. 

Shri M. L. Dwivedi: Either the 
Member must apologise or he must be 
punished. 

Mr. Speaker: The least that I can 
do is to ask the Member that he 
should withdraw them. 

-nf"1'~~:~;;ft 
''Ji'i9~~~~ i'f 

'fit ftm ~ f.f'fiTo'IT ~ I 

Shri Kapur Singh: You, with the 
concurrence of the majority of the 
Members of this House, forbid me to 
place before the House matters which 
I consider to be of vital importance 
for the dignity of this House. 

Some hon. Members: How? 

Shri Kapur Singh: Here they are. 

Now you want me to withdraw 
those remarks of protest by which I 
wanted to draw the attention ot this 
House tp those very vital matters. I 
want you to know, and I want this 
Hause to know, that I shall never in-
sult a million voters whom I tepre-
sent here by either playing the cour-
tier or by refraining . from speaking 
what I believe to be the truth. I re-
fUse to withdraw what I have said. I 
witharaw from the House. You may 
take any action you want. 

ShTi KapUT Singh then !.eft the House. 

Shri M. L. Dwivedi: He must be 
named. 

:Mr. Speaker: The second question 
is whether those remarks shoul(i be 
expunged from the proceedings. 

Dr. M. S. Aney 
"hOtlld 'be punished. 

(Nagpur): He 
(Interruptions) . 

Mr. Speaker: Order, order. Iff it is 
the desire of the House that some 
punishment has to be given' 

Some hon. Members: Yes. 

Shri N. Dandeker (Gonda): May I 
make an observation? 

An hon. Member: Who are you? 

Mr. Speaker: Let Mr. Dandeker 
say what he wants. 

Shri N. Dandeker: He has made 
certain remarks and if you agtee, I 
will make some observations On it. 

I am entirely with the House in say-
ing that those expressions and adjec-
tives that were' used were objection-
able and should not have been used. 
I am· also entirely with thOse whO 
moved the motion that they should be 
expunged from the record. But we 
all know that many Members here lo~e 
their tempers and say intemperate 
things, or say good things intempe-
rately, and I do not think that on that 
kind of thing we ought to take the 
extreme step of naming or punishing 
the Member. That is my submission. 

Mr. Speall;er: I have only to bring 
this to the notice of the hon. Member. 
He might read the original that h" 
sent me. an d if that contains similar 
things and similar language is used ia 
that also, then probably he will be 
satisfied that I Was justified in think-
ing that it waS not only the heat of 
the moment. 

Shri Hari Vishnu Kamath (Hoshaa-
gabadl: That has not been read. 

Mr. Speaker: No, I have not !'<!ai 
it. that has not been read. I will pa .. 
it on to Mr. Dandeker. He may have 
a look into it" and then decide how 
he has behaved. 

Shri Daji (Indore): Let it be very 
clear that we do not agree with th" 
remarks made by him, but such • 
situation also developed "orne tim" 
back. you will recall. I think it was 
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[Smi Daji] 
Mr. Kapur Singh or some other Mem-
ber who made certain observations 
about the Deputy-Speaker on the floor 
of the House. That was some time 
back, 1 think in the last session. Even 
if You expunge certain remarks that 
have been made, we do not know in 
what context; we are absolutely in the 
dark. You have kindly passed on c"r-
tain papers to Mr. Dandeker. 

Shri Dandeker is reading it and 1 
am completely in the da"'rk.' So are 
most, of the Members of the House 
as to what is the context of this---
(lnteTTupti01l) -I do not want to be 
run down in the House. 

Mr. Speaker: Order, order. Does 
he hold that in a particular context 
this would be Jllstifie~? • 

Shri Daji: No, Sir, 1 do not even 
suggest that whatever he has addres-' 
sed to you should be read, My sug-
gestion is only this: since certain 
things have been said in an objection-
able way. it would be better if you 
show it not only to Shri Dandeker but 
to all the leaders of the groups and 
decide; 1 suggest you may completely 
ignore so so to say. the House and 
consider it privately in your Chamber. 

Shri Bhagwat Jha Azad: It is not 
necessary to do SO in the Chamber, 
What has been said in the House i, 
enough. 

Mr. Speaker: Shri Daji, who agrees 
with me that, in whatever context, 
these observations which have been 
made are objectionable, should ap-
precite on thing: if that is the 

'case, then, why should he say that he 
does not know in what context they 
have been said? The context might 
be anything, but these words ha1(e 
been uttered and in spite of my warn-
ing to him that 1 did not allow them. 
Then, of course, it does not behave 
anybody to stand up and say these 
words. This is what the House is ob-
jecting to. (Itl-teN'Kpti01l). 

Shri Sureadranath Dwivedy: We 
agree also that they should be ex-
punged. 

Mr. Speaker: Then, in that case, if 
the House is of the opinion that some 
punishment should be awarded, 1 have 
to name the Member, First he diso-
beyed the' Chair. 1 had asked him 
first that he should not arise it, First 
he disobeyed it, Secondly, he cast 
reflection unnecessarily, which was 
offensive against and against the dig-
nity of the Chair and against the dig-
nity and decorum of the House. There-
fore, I name Shri' Kapur Singh as 
having done this wrong, 

Shri Bari Vishnu Kamath: May 1 
submit one thing? 1 agree entire\u 
that the han, Member Shri Kapur 
Singh has shown grave discourtesy to 
the Chair, and he has also sought, by 
the remarks he made, to bring the 
Speaker's office into disrepute, He 
cast reflections on the Chair, I would 
straightway sa,. that his conduct does 
merit serious consideration, The 
House should take serious notice of his 
conduct. 

But under rule 374 (I) of tloe Rules, 
the naming of a Member should be 
preceded by certain happenings, The 
rule reads as follows: 

"The Speaker may, if he deems 
it necessary, name a member who 
disregards the authority of the 
Chair or abuses the rules of the 
House by persistently and wilfully 
obstructing the business thereof." 

Now, I do not know-it is for the 
House to judge- ()nterTlLption) 

Mr. Speaker: Order, order. 

Shr! Bari Vishnu Kamath: Now, 
what happened was, the han, Mem-
ber cast some reflections on' you, which 
was most objectionable, Shri Dande-
ker also admitted it, that it was most 
objectionable, But would that amount 
to seriously, wilfully and persistently 
obstru£ting the business of the Houser 
If you hold that he has committed that 
offence then of course he can be nam-
ed. Then, I do not know whether it 
is proper to name a Member after he 
has withdrawn from the House, He 
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had withdrawn from the House. He 
was not present. 

Mr. Speaker: Shri Kamath has rais-
ed very pertinent questions. 

The tirst is about rule 374(1) which 
reads as follows: 

"The Speaker may, if he deems 
it necessary, name a member who 
disregards the authority of the 
Chair or abuses the rules of the 
House by persist<!ntly and wilfully 
obstructing the business thereof." 

have said that he has disregarded 
my authority. I have conveyed to him 
not to raise it, but he raised it. With-
out by permission, he stood up and 
went on without any halt. Therefore. 
he W3S obstructing the proceedings 
also. 

The second question is whether I 
can name him after he has left. Of 
course, when he is leaving if he makes 
certain remarks, that aggravates the 
cfj",ncl' and 'r can name him there&fter. 
I t is not necessary that he should be 
present. 

Shri Surendranath Dwivedy: Just 
imagine what will be the effect if we 
punish this pacticula'r member. The 
most, objectionable remarks of the 
member would remain in the proceed-
ings of the House and they would ap-
pear in the press also. I submit that 
we' have sufficiently condemned him. 
You haVe already named him and the 
whole House has condemned him and 
he had also left the House. I think it 
will be sufficient for the purpose if you 
expunge those remarks from the pro-
ceedings. Otherwise, those remarks 
will appear in the press also. 

Mr. Speaker: Mr. Dwivedy probably 
is mixing up the two things. We are 
not suspending him simply for those 
remarks. Besides that punishment, if 
the House is of the opinion that these 
must be ex;punged, we can expunge 
them also. 

Shr! Bem Barua: Then you cannot 
name him. 

Mr. Speaker: Naming is for the obs-
truction caused to 'the proceedings, not 
for uttering those remarks. 

Shri Surendranath Dwivedy: To b~ 
very fair, when he got up and went 
on speaking, you said, "You go on and 
say whatever you want to say." So, it 
is not that yOU asked him to si~ down 
and he persisted in speaking. If that 
was the situation, I would be the last 
person to plead for him. 

Shri Hem Barua: If what he said 
is expunged, you cannot name him, 
because there is no basis, no material, 
On which you can name him. 

S'hri A. K. Gopalaa (Kasergod) : 
When he bagan to speak, after he has 
spoken one or two sentences, you could 
have stopped him and named him. 
But you allowed him to make that 
statement. 

Mr. Speaker: He would not listen. 

Shri Hari Vishnu Kamath: You were 
yourself lenient. 

Mr. Speaker: I am not in a hurry 
that he should be punished. I leave 
it to the Members that they must care-
fully safeguard the dignity and deco-
rum of the House. (Interruptions). 

Shri N. Dandeker: I agree with you 
that you are entitled. 

Some hon. Members rose-

Mr. Speaker: Other Members also 
might have their say. 

Shri Harish Ohandra Mathur 
(Jalore): Are you going to circulate 
it to the Members? 

Mr. Speaker: Not the document; I 
was referring to the opinion formed 
by Mr. Dandeker. 

Shri N. Dandeker: You are fully jus-
tified in taking exeption to the way 
this has been worded. You have al-
ready referred to the rule whereby if 
a Member is obstructing the proceed-
ings of the House, you can certainly 
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[Shri N. Dandeker] 
name him and the House can punis!) 
bim. But with great respect, I submit 
·that after he made the observations 
that he should not· have made, you 
were pleased to say, "If you want to 
say anything, go ahead and say it". 

.At that moment, if you had said, "Mr. 
.. Kapur Singh, this is objectionable. 
· Ple!,se desist", and, if he did not desist, 
-certainly it· would amount to obstruc-
· tion of the proceedings of the House 
and all the consequences would follow. 

Sir, I do suggest that H anybody has 
'been endeavouring as far as possible 
to support your authority, it is me. I 
most respectfully submit that you in 
'fact, in your kindness perhaps, said to 
him, "Mr. Kapur Singh, if yOU insist on 
saying this, please go on" and you sat 

· down. If I may say so, it does not 
· amount to obstructing the proceedings 
of the House. I, therefore, submit 

· that while I agree with your taking 
exception to those obervations and 
while. those observations must be 

· struck out, there the matter should 
. end. 

Dr. M. S. Aney: Mr. Dandeker has 
said that you told Mr. Kapur Singh 
"All right, yOU go on". Everybody in 
·this House understOOd the meaning of 
'it when ·you said "Go on". 

You meant, "If yOU feel like going 
'on like this, go on". 

Shri Barish Chandra Mathur: Sir, I 
·think the· whOle House joins in con-
demning the attitude and action of Mr. 
Kapur Singh. 

Shri D. C. Sharma (Gurdaspur): 
You are not the spokesman of the 
whole House. 

Shri Barish Chandra Mathur: That 
has been the concensus. I do not know 
if there is a stray member who thinks 
. otherwise. Even those members who 
'are now wanting to molify the whole 
·situation haVe very strongly condemn-
-ed his action. I QO not think the con-
duct of the hon. member can be sup-
ported by anybody. 

Let us take it in two parts. You had 
disallowed it and in spite of your hav-
ing said that this has been disallolV-
ed, he made certain remarks whicll 
were highly objectionable. To say 
that there the matter ends is not cor-
rect. After that, you gave him aa 
oppOrtunity to withdraw those re-
marks. He categorically refused. te 
withdraw those remarks. 

Mr. Dwivedy's anxiety is if you 
punish him, those remarks will remaiR 
in the proceedings and will appear ia 
the press also. I can understand his 
anxiety. His anxiety is not to support 
or justify the action Of Mr. Kapur 
Singh. It is not at all so. What my 
friend fears will happen' is not likely 
to happen. One point raised is after 
he has withdrawn, how can action be 
taken against him? That would be a 
most dangerous situation, because then 
I can stand up, call names, do .anythin~ 
I like and walk away. Because I have 
walked away, no action can be taken? 
We will be landing ourselves into • 
very absurd position if that is accepted. 

Of course, the objections raised are 
well-intentioned and well meant, but 
I do not think they hold much water. 
You have already given yOUr decision. 
You have already named him. There 
is no going back upon it. Going back 
would be a very. serious thing i'n this 
series of things. . Mr. Jag'anatha Hao 
was rising in his seat to move the mo-
tion. I think We have already travers-
ed much grou·nd. 

The Minister of state in the Depart-
ments of ParUlUDentary Affairs all. 
Ollmmunications (Shri. Japnatu. 
Rao): I beg to mOve: 

"That Shri Kapur Singh, a Mem-
ber of the House, named by the 
Speaker, be suspended from the 
service of the House for the re.-
mainder of the session." 

Shri S. M. Banerjee (Kanpur): I 
lVant to move an amendment. 
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N ow if those words are exopun,oo from 
the record, for the 'future historian, 
the record will not show anything at 
all, why this was done. 

Mr. Speaker: No amendment 
allowed. 

is Several hon. Members: That shOuld 

"l"tf'i1l ~ ~~ : ~~~. 
~ iIQCI' ;nrm «'iT t, «'iT 'fll' 'Iit;;r[lf I 

Mr. Speaker: The question is: 

"That Shri Kapur Singh, a Mem-
ber of the House, named by the 
Speaker, be suspended from the 
service of the House for the re-
mainder of the session." 

Those in favour will say 'Aye'. 

Some hon. Members: Aye. 

Mr. Speaker: Those against will 3ay 
'No'. 

Some hon. Members: No. 

Mr. Speaker: I think the Ayes have 
it. The Ayes have it. The Ayes have 
it. 

The motion was adopted. 

8bri iurelldranath Dwivedy: Sir, 
what happened to my suggestion that 
the words be expunged? 

Mr. Speaker: I have not taken a 
decision. If that is the opinion of the 
House. they might be expunged. 

Shri Hart Vlslmu Kamath: Sir, after 
having a Member and punished him, 
if you expunge the words from the 
records .... 

Mr. Speaker: We can expunge even 
then. It is not subject to any appeal 
or revision, that we have to show it to 
anybody. 

Shri Hari Vishnu Kamath: The Mem_ 
ber has been named and punished also. -- ------
"For expunction please see col. 3~66. 
1218 (Ai) LS--7. 

be expunged. 

Mr. Speaker: If that is the opinion of 
the House, I order its expunction.· 

8hri Hem Barna: Sir, as I pointed 
out before the Member was actually 
punished, if yOU expunge the words 
from the records there would not be 
anything to show in the record that on 
the face of this he deserved that puni-
shment. The two things cannot go to-
gether. 

Mr. Speaker: I have already expung-
ed. 

12.54 hrs. 
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